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CENTRAL ADMINISTRATIVE TRIBUNAL
CALCUTTA BENCH

OA,654 of 1996
| Date of Order: 20-01-98,
SINGLE BENCH

Present: Hen'ble Mr.Justice S.N.Mallick,Vice-Chairman.

_-L, KUMARI MATHI & ORS,

~VS-

UNION OF INDIA & ORS.

For the petitieners: Dr.S.Sinha,ceunsel,
For the respendents: Mr,P.C.Saha,counsel,

Heard enst 20-01-98,

O R D E R

N Mallick,V.C,
Divisien Bench is net sitting te-day.

It is submitted by the ld.ceunsel_apéearing fer
the respondents that the petitiener ne.2 has already been
given |appeintment en cempassienate ground ter which the appli-
cant ne,2 and his mether , the applicant nec.l, meved this
Tribunal threugh the instant applicatien., It has been :ightly
centen ed by Mr.Saha that after such appeintment, the instant

" applicL

tien has become 1nkructu@us. In suppert ot his centeution,
Mr.SahL

has pr@ducea before me Zerex Cepy of the Crder of

Appointment and the Service Sheet , issued by the respendents

in res t ef the applicant ne.2, which may be kept with the

récerd. Ld,counsel appearing for the petitiener alse cencedes
that in such circumstances, the applicatien may be dismissed

for beJng infructueus,

Accerdingly, the applicatien is dismissed as it has
beceme infructueus in view of the appaintment given during the

pendency ef this application. Ne order as te cests.
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Vice-Chairman.




